
Ch.MANAVENDRANATH ROY HYDERABAD,
REGISTRAR GENERAL DT:28.032017

ROC.NO2392/ 20 17-B.SPL.
Sir / Madam,

SUB: NATIONAL COMPANY LAW TRIBUNAL (NCLT) - Filling up of
twelve posts of Technical Member in the National Company Law
Tribunal, at different places in the country — Willingness from the
officers who are retiring during 2017 year and who are fulfilling
the eligibility criteria — Called for — Regarding

REF: Letter No.A-12023/2/2017-Ad - IV, dated 08.03.2017 from the
Under Secretary, Government of India, Ministry of Corporate
Affairs, New Delhi.

-cOo-
With reference to the above subject and reference cited, it is to inform

that the Under Secretary, Government of India Ministry of Corporate Affairs,
New Delhi, in his letter referred to above, stated that the applications are
being invited in the format given in Annexure- I for 12 (Twelve) Posts of
Technical Member in National Company Law Tribunal Constituted under
Section 408 of the Companies Act, 2013 and the selected candidates will be
required to serve at any of the already constituted NCLT benches or benches
to be constituted in future in different parts of the country in a phased
manner with All India transfers liability as per availability of the vacancies /
exigencies of work.

The letter of the Under Secretary, Government of India Ministry
of Corporate Affairs, New Delhi, along with its enclosures is placed in the
High Court’s Web site i.e., httl://hc.taD..nicin..

Therefore, as directed, you are requested to circulate the same among
the District and Sessions Judges who are retiring during this calendar year
and working in your Unit and satisfies the eligibility criteria as mentioned in
the notification i.e, who have worked at least for five years as Presiding
Officer, Labour Court, Tribunal or National Tribunal constituted under the
Industrial Disputes Act, 1947 (14 of 1947) for submitting their willingness to
the post of Technical Member in National Company Law Tribunal, on or before
17.04.2017 by SPEED POST or any other source. Applications received
after 17.04.2016 will not be forwarded.

Yours sincerely,

REGISTRAR GENERAL ,

To /-‘
1. The Chief Judge, City Civil Court, Hyderabad.
2. The Metropolitan Sessions Judge, Hyderabad.
3. The Chief Judge, City Small Causes Court, Hyderabad.
4. THE PRL. DISTRICT AND SESSIONS JUDGES:

Adilabad, Anantapur, Chittoor, Cuddapah, East Godavari at Rajahmundry,
Guntur, Karimnagar, Khammam, Krishna at Machilipatnam, Kurnool,
Mahabubnagar, Medak at Sangareddy, Nalgonda, Nellore, Nizamabad,
Prakasam at Ongole, Rangareddy District at L.B.Nagar, Srikakulam,
Visakhapatnam, Vizienagaram, Warangal and West Godavari at Eluru.

5. The Central Project Ctordinator, High Court of Judicature at Hyderabad.
(with a request to upload the letter of the Under Secretary, Government of
India, Ministry of Corporate Affairs, New Delhi along with its enclosures in the
High Court’s Official website.)




















































